
[ 3418 ]HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

FRIDAY, THE TWENTY FIFTH DAY OF OCTOBER
TWO THOUSAND Ai.'lD TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRIJI.ISTICE J SREENIVAS RAO

WRIT PETITION N :29924 OF 2024

Between:

PqT"9ugy Suraj, S/o Domadugu Ramesh, Aged about 19 years, Student R/o
H.No. 'l-55, Jinnaram, Ivledak district

AND ...PET|TTONER

1. The State of Telangana, Rep.by its Principal Secretary, Medical, Health and
^ [rf lly Welfare D_epartment, Sdcretariat Eiuildings, Hyterabad.2 Kaloji Narayana Rao _Unversity Of Health Scien-ces, hep.by its Registrar.

warangal' warangal District 
i ...REspoNDENTs

Petition under Article 226 of the constitution of lndia praying that in the

circumstances stated in the affidavit fifed therewith, the High court may be

pleased to issue a writ, order or direction more one in the nature of wRlr oF
MANDAMUS declaring the action of fie respondents particularry the 2nd

respondent in not granting permission to,lthe p"1;1;on"r to upload the application

for attending the 3rd Phase counseririg for B and c category NRI quota

admission into AYUSH couRSE (Bachelor of Homeopathi Medicine and surgery
(BHN/lS) and Bachelor of Ayurvedi Medicine and Surgery (BAMS)) for the

academic Year 2024-2025 is illegal, j.arbitrary, contrary to the rules and

u nconstitutional. ''

IANO: 1 OF 2024

Petition under section 15'l cpc prpying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to
direct the 2nd respondent to consider and.granting permission to the petitioner to

upload the application for attending ther3rd phase counseling for ',8,, and ',C,,



category NRI quota admission into AYUSH COURSE (Bachelor of Homeopathi

Medicine and Surgery (BHlvlS) and Bachelor of Ayurvt>di lt/ledicine and surgery

(BAMS)) for the academic Year 2024-2025 Pending disposal of the above writ

petition.

Counsel for the Petitioner: SRI P.AKHIL RAJ FOR SRI M.KESHAV YADAV
Counsel for the Respondent No.1: GP FOR MEDICAL I{EALTH & FW

Counsel for the Respondent No.2: SRI A"PRABHAKAR' RAO, SC FOR KNRUHS

The Court made the following: ORDER 
;



THE HON'BLE THE CHIEF II]STICE ALOKARADHE

AND

THE HON'BLE SRI IUSTICE I.SREENIVAS RAO

Writ Petition No .29924 of 2024

RDER, (Per the Hon'ble tbe Chief Janice Alok Aradlte)

Mr. P.Akhil Rui, learned counsel represents

Mr. M.I{eshav Yadav, learned counsel for the petitioner

Mr. A.Prabhakar Rao, Iearned Standing Counsel for

I(aloji Narayana Rao Universiry of Health Sciences appears for

respondent No.2

2. Widr the consent of the parties, the matter is heard

finaily.

3. In this writ petition, the petitioner inter alia has prayed for

the following relief:

"For the reasoos stated above, the petitioner

herein prays that this Court may be pleased to

issue a writ, order or ditection, more particulady

one in the nature of writ of mandamus declaring

the action o[ the respondeflts particularly the 2"4

respondent in not 8@8!"g perrnission to the

petitioner to upload the application lot attending

'' ,. i.,lrr..ttr',
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3'd lrlrasc counscling for "8" and "C" category

NRI quota admission into AYUSH COURSE

(Bachelor of Homcopathi Medicine anC SurgerT)

(BFIMS) and Bachelor of Alurwedic Medicine and

Surgcry @AMS) for the academic yee:r 2024-25

as i1legal, 
^rbitr^ty, 

contrary to the rules and

unconstitution al and pass such other order or

orders as this Court may deem ht and pr:oper in

the circumstances oI the case."

4. Learncd counsel for the petitioner submits that on

account of Dengue fever, the petitioner couid not apply for the

ftst and second phase of counseling in resper:t of management

quota 'B and C' category seats. It is further subrnitted that with

regard to the grievance of the petitioner, the petitioner has

submitted representation dated 22.10.2024. I'- is also subrnitted

that the aforesaid representation failed to evoke any response

and the writ petition be disposed of with the direction to

respondent No.2 to decide the said representation by a

speaking order.

:
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5. On the orher hand, Iearned Standrng Counsel for

respondent No.2 submits that suitable action on the aforesaid

representarion shall be taken by respondent No.2.

6. In view of the aforesaid submission and in the pecul,iar

facts of the case, the lfrit pet_ition is disposed of with the

direction to respondent No.2- University to decide the

representalion submirred by rhe peririoner by a speaking order

within three days from today. It is made clear that this Court

has not expressed any opinion on the merits of the matter.

Miscellaneous applications, if any pending, shall stand

closed. There shall be no order as to costs. /
SD/.N.CHAND

ASSISTANT
RAS HAR

RART
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'1 The Principar secretary, Medicar. Hearth and Famiry werfare Department,
^ Secretariat Buitdings, Hyderabad, State oi f-eianqjia, 

,j,ir"#:njifiilirKaloji 
Narayana Rao University OiHeatth Sciences, Warangat,

9 9n" cd to sRt M KESHAV YADAV, Advocate [opucl4 rwo ccs to Gp FoR MEprcAL HeAliH a-FW, iiqtr bourt for the State ofTelangana, at Hyderabad. IOUTI 
.- -r!-iv

5. One cc to sRt A.PRABHAKAR Ano, sc FoR KNRUHS topuc]6 Iwo CD Copies
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HIGH COURT

DATED:2511012024

ORDER

WP.No.29924 ot 2024

DISPOSING OF THE WRIT PETITION
WITHOUT COSTS,

.y''',a'- .,:- \

CC TODAY
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